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Sh. Abhinav Mehrotra alongwith Sh. R.K. Awasthi, PCS for the petitioner
company. Sh. M.K. Bagri, learned OL for the Central Govt. In the present matter,
representation/affidavit on the part of the Regional Director is received. Today, OL
also files his report, which is taken on record. A copy thereof be served to the
petitioner counsel.

Liberty is granted to the petitioner to file supplementary affidavit in reply to
the observation/comments of the RD well in advance.

At this stage, learned petitioner counsel prays for rescheduling the appointed
date of the present company scheme to come into effect.

In view of, such the petitioner company is at liberty to file a memo in this

respect in the Court at the time of final disposal.

The matter be listed on 15" September of 2017.
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